SECURED- Statutory Fint Claim has been admitted provisionally suo moto on the basis of IT Payment Intimation sheet dated
Charge on Ploi No.12 A, 07.11.2025 Claim admitted suo moto in compliance with the Hon'ble Supreme Court judgment in Greater Noida Industrial
admeasuring 38014.54 sq.mtrs Development Authority vs. Prabhjit Singh Soni & Anr. (2024). The dues are classified as Secured Operational Debt by
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